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LEGISLATIVE DEPARTMENT.

—

WE, the undersigred, Members of the Select
C. mm ttee to whick the Bill further to amernd the
Irdian Income-t.x Act, 19.2 for cettain purjoses
w:s referrrd, bave censidercd 1the Bl and h:ve
new the Lonour to eubeat this cur Keport, with
the Bill a- amended by us sunexed theree.

After careful examipatin of the four main
objects of the Bill we are savishcd of the necs-
£ tv for the emendments proposed. We desire,
however, to m:ke it cle-r that clause 2 (ow
clause 3) is vt ntended to le, and should ot te,
used for ihe purpoce of directly taving Provident
Funds of priv.te companres s1d tirme which should
continue to be immune from assesement to in-
come-t+s, otherwi e than by deduction st the
source of incowe-tax upon their income from in-
vertments, and from asse-sment to super-tax
altogether. We bave received ap assur.nce on
bebulf cf Government that there is no intenticn
of nakiig sny nnovation in this respeet

We now roce-d to expltiin the more impori-
ant «f the umendments which we have made in
the Bill

2 C auser 2and clanse 8 {now clavse 9).—Clause
8 of the Bill as introduced provided that any
notice or requsition cnder the Act might in the
case of an aseociction be served on any memler

Devss:
The 10th Mar-k, 1724,
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therenf. TLis appesars to ms to be unfuitable in
cuch a cace. ‘or ¢xample, us that of a club, and we
bave accordingly provided for service op the prin-
¢ip] officer of any such aseociation. 7his has
involved the insertion of a rew clause (clause 2)
wihich mukes a slight amer dment in the delinition
of ** princip:] officer ” contaiped in section 2 of the
Act for tne porpose of enabling the useof the
phrace in connection with an association other
tlian u public association. The subsequent clauses
of the Bill bave been re-numbe:ed accordingly.

3. Clause 9 (wow clause 101.—We think that
the period of one month, provided by this clanse
as originally framed, would in many cases not be
sufficiently long to enable an assessee to take
advantage of the provisions of sut-section :3. of
seciion 66 of the Act. We bave accordingly
increased this period of limitation to six months
and have provided that the period shall not com-
mence to run until the assessee has received
votice of the Commissioner’s refusal to state a
case.

$. The Bill was published in the Gazette of
India, dated the 8th }ebruary 1924.

5. We think that the Bill has not been sc
altered as to require re-publication, and we recom-
mend that it be passed as now amended.
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[Words p-inted in italice indicate the
amendments suggested by the Committes.]

A

BILL

Pucther to omen: the Indian Inesne-taxr Aet,
2922, for certasn purposes.

WhERess it is expedient further to amend
the Indian Income-tax Act, %22, for crrtain
porposes h reinafter appearing ; It is bercby en-
acted as followe : —

1. {7) This Act may be called the Indian

Income-tax ‘Amendment)
Bhort title and com- Act, 1:24.

mencement.

(2) Sections 4, 6, 6 and 10 shall not come into
force until the first day of April, 1924.

2. In clanse (12) of section 2 of the Indian
Income-tar Aet, 1922 (Rere-

_Amendment of sec- iy, fter referred to as the
‘1’9'5 2, act XI of g det), arier the worde
: “ any other public bocy or ”’

dhe word “any”’ shall be snsert. d.

3. In section 3 of the sa+d Act, for the words

* individual, company, firm

Amendment 57 ¢ and  Hindu undivided

‘1’;;; ' family ”’ the wo'ds ° in-

) dividoal, Hindu und‘vided

family, enmpany, firm and otler ascociation of
individuals °’ shall be substituted.

4. In clause (17) of sno-section {3) of rec-

Amepdment of see- tion 4 of the said Act, the
tion 4, Act XI of words “or any Provident
1022, Insurance Society to which
the Provident Insurance Societies Act, 1912. ix,
or, but for an exemption under that Act, would
be, applicable’’ sball be omitted.

5. In sub-section () of section 15 of the sail

of Act. the words “ or to any

. A“fgaf'i:t X l.“:f Provident Fund which . om-

e plies with the provisions of

the Provident Insur.nce

Societies Act, 1912, or has been exempted from
the provisions of that Act * shall be omitted.

6 In rection 25 of the said Act,—
Amendm'nt of sec-

tion 25, Act XI of

1022,

(o) in rub-rection (7) for the words and
figures *‘ commenced after t@e 31:t
day of March, 1922 * the words
and figures ‘ on which income tax
was not at any time chirged under
the provisions of the Inlian Income-
tax Act, 1913 ** shall be substituted ;
and '

(8) in sub-rection (3: the words “ which wax
in exirtence at the commencement of

this Act, and ’’ chall be omitted.

7. In section 55 of the said Act, for the
Amendment of sec- words “ individual. unregis-
tion 66, Aet XI of tered firm, Hindu undivided
1922, family or company’’ the
words “individual, Hindu

undivided family, company, unregistered firm or

X1 of 1982

X1 of 1922,

V of 1918,

V of 1912

VII of 1018
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other association of individuals, not being a regis-
tered firm,” shall be substituted. e
8. In section 56 of the said Act, for the words"
¢ individual, unregistered
" Amendment of sec- frm  Hindu  undivided
on 66, Act XI of family »
1922, amily or company” the
words “individual, Hindu
undivided family. company, unregistered firm or
other association of individuals ¥ shall be substi-
tuted.

9. To sub-section (2) of section 63 of the said-
Act, after the words “ wem-~
tioﬁm;;?mz?:: "xf[ e f‘er of tke fumily” the werds
1922 and, 8 the case of any
cther association of sndirs-
dunls, he addreased to the principal officer thereof >’
skall be added. . '

10. In sub-section (3) of section 68 of the said
Amendment of sec. Act, after the”words “ the
tion 66, Act X| of 4ssessee may” the words
1922 “within sz months from
the date on whicA ke ¢

served with notice of the refnsal ” shall be inserted.

11. The amendments made in th: ;'m't. by
. sections 3,7 snd 8 s ve
Betrospective effoct. . ffoct as if they bad been
made on the first day of April, 1923, and income-
tax and soper-tax shall be deemed to have been
chargeable for the year commencing on that date
in respect of the income, profits and gains and of
the total income, respectively, of the previous year
of every a-sociation of individuals, not beinga
company or a registered firm, al the rate or rates
a.pgl.ica.ble for that year to the total income of an
individual.
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